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Advocate Sh. Shahid Kazmi for the applicant company. The case is fixed for

pronouncement of order. The order in detail is recorded separately.

The present application is allowed with such direction that the company to
make compliances by filing all its statutory/annual returns, balance sheets to the
office of the ROC, Kanpur as well as to the other Government Authorities within
three months from the date of receipt of the order and further to pay a cost of .
Rs.25,000/- (Twenty Five Thousand) to the Central Government to the Office of the
ROC, Kanpur as a pre-condition for restoration of its name. The amount of the cost

shall be payable within four weeks from the receipt of an authentic copy of this order.

A copy of this order be also communicated to the ROC, Kanpur. The present

application is allowed and stands disposed of accordingly.

Dated: 02.02.2018 H.P. Chaturvedi,
Member (Judicial)
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